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 15.35  1/2  hrs

 DOCTORS  AND  ENGINEERS  (  REGU-
 LATITON  OF  MIGRATION  TO  FOREIGN

 COUNTRIES)  BILL’

 [English]

 SHRI  KASHIRAM  RANA  (Surat):  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill  to
 regulate  the  migration  of  doctors  and  engi-
 neers  to  foreign  Countries.”

 MR.  CHAIRMAN  :  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  regulate  the  migra-
 tion  of  doctors  and  engineers  to
 foreign  countries.”

 The  Motion  was  Adopted.

 SHRI  KASHIRAM  RANA:  |  introduces
 the  Bill.

 15.36  hrs

 SPECLAL  EDUCATIONAL  FACILITIES
 (FOR  CHILDREN  OF  ECONOMICALLY

 BACKWARD  PARENTS)BILL*

 [English]

 SHRI  KASHIRAM  RANA  (Surat):  Sir,
 |  beg  to  move  for  leave  to  Introduce  a  Bill  to
 provide  for  special  educational  facilites  to
 children  of  economically  backward  parents.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  special
 educational  facilities  to  children
 of  economically  backward  par-
 ents.”

 The  motion  was  adopted

 SHRI  KASHIRAM  RANA:  |  introduce
 the  Bill.
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 15.36  1/2  hrs.

 COLLEGE  EDUCATION  BILLਂ

 [English]

 DR.  P.  VALLAL  PERUMAN  (Chidam-
 baram):  Sir,  |  beg  to  move  for  leave  to
 introduce  a  Billto  provide  forthe  setting  up  of
 adequate  number  of  colleges  in  every  dis-
 trict  in  the

 aA MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  setting  up  of  ade-
 quate  number  of  colleges  in  every  dis-
 trict  in  the  country”.

 The  motion  was  adopted

 DR.  रि.  VALLAL  PERUMAN:  ।  introduce
 the  Bill.

 15.37  hrs.
 RESERVATION  OF  POSTS  FOR

 SCHEDULED  CASTES  AND  SCHED-
 ULED  TRIBES  (INGOVERNMENT  SERV-

 ICES)  BILL*
 [English]

 DR.  P.  VALLAL  PERUMAN  (Chidam-
 baram):  Sir,  |  beg  to  move-for  leave  to
 inroduce  a  Bill  to  provide  for  reservation  of

 osts  for  Scheduled  Castes  and  Scheduled
 ribes  in  higher  category  of  posts  in  Gov-

 ernment  Services.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  aBillto  provide  for  reserva-
 tion  of  posts  for  Scheduled
 Castes  and  Scheduled  Tribes  in
 higher  category  of  posts  in
 Government  Services.”

 The  motion  was  adopted.

 DR.  रि,  VALLAL  PERUMAN:  |introduce
 the  Bill.

 CODE  OF  CIVIL  PROCEDURE  (AMEND-
 MENT)  BILL*

 (Substitution  of  New  Section  for
 section  115)

 [English|

 SHRISRIBALLAV  PANIGRAHI  (Deog-
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 arh):  Sir,  Ibeg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Code  of  Civil
 Procedure,  1908.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  furtherto  amend  the  Code  of  Civil  Proce-
 dure,  1908.”

 The  motion  was  adopted.

 SHRI  SRIBALLAV  PANIGRAHI:|intro-
 duce  the  Bill.  -

 15.38  1/2  hrs

 CONSTRUCTION  WORKERS  (REGULA-
 TION  OF  EMPLOYMENT  AND  CONDI-

 TIONS  OF  SERVICE)  BILLਂ

 [English]

 SHRI  HANNAN  MOLLAH  (Uluberia):
 Sir,  !beg  to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  regulation  of  employment
 and  conditions  of  service  of  construction
 workers  and  for  matters  connected  there-
 with.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  regulation  of  employ-
 ment  and  conditions  of  service  of  construc-
 tion  workers  andfor  matters  connected there-
 with.”

 The  motion  was  adopted.

 SHRI  HANNAN  MOLLAH:  |  introduce
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 the  Bill.

 EMPLOYEES’  PROVIDENT  FUNDS  AND
 MISCELL  ANEOUS  PROVISIONS

 (AMENDMENT)  811.1.*

 (Amendment  of  Section  6A)

 (English}

 SHRI  KASHIRAM  RANA(Surat):  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Employees’  Provident
 Funds  and  Miscellaneous  Provisions  Act,
 1952.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  introduce  to

 introduce  a  Billfurther the  Employees’  Provi-
 dent  Funds  and  Miscellaneous  Provisions
 Act,  1952.”

 The  motion  was  adopted.

 SHRI  KASHIRAM  RANA:  |  introduce
 the  Bill.

 15.391/2  hrs

 OFFICIAL  RESIDENCE  FOR  DIGNI-
 TARIES  BILL*

 [English]

 SHRI  KASHIRAM  RANA(Surat):  Sir,  |
 beg  to  move  for  leave  to  introduce  a  Bill  to

 provide  for  a  permanent  residence  for  per-
 sons  holding  high  offices  under  the  Govern-
 ment  of  India.

 MR.  CHAIRMAN:  The  question  is:
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